
CENTRAL ADMINISTRATIVE TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

0.A.NO.393/2004

Monday, this the 16th day of February, 2004

V.S.Aggarwal, ChairmanHon ble Shri s. K. Naik, Member (A)

nr . ScrtVH Praka-;h aged about 48 vear-^
L'-'te Shri Banwari Lei

i'/o (;-166. Gali No. 7
Bhalaripura, Del hi-53

1bv Advocate. Shri Suri rider Sinah'i

Ver 3 us

Govt. of MOT Delhi through

'• The Oirecrtior of Fduoatlon
Diiectorate of Education
01 cl s e c; r e t: a r-1 a 1:, f:) e 1hi i - s k

' • H'aiesh Kumar Sehgal
0 r a wj rig T' e a c h s t"
Govt. Bovs S,S,Sr:hoo]
Wes f; pa te 1 Ma ga r . De1 !-i i

ORDER (ORAL)

Justice V.S.Aggarwal

AdoIicant

Res Don den t s

The grievance of the sDDli.:anl i, that he ioined
the OeDartmeot on I7,n,,as,

No.,: Shri Raiesh Kumar Sehgal •- Joined on ;'6.l,i987.
According to the spplloant, resDondent Wo,1 has wronglv
Shown resDondent No,2 as his senior,

regard, the apolicant has submitted a

reoresentation to the respondents, coov of one such

reoresentation is Annexure A-, l , addressed to the Director
uf Education., Directorate

Del hi ,

of education, Govt, of NOT of

Keeoinc! iin view the above said fact and when rf,e

fights of the respondents are not iikelv to be affected,



'•5

T .

(2)

we deem It unnecessary to Issue a show oause notice while
disposing of the present petition.

directed that respondent No, 1 would
consider the representation of the applicant and pass! an
appropriate speaking order preferably within four monlths
cf the receipt of a certified copy of the present orber
and communicate to the applicant,

I
I

5. With these directions, OA is disposed of.

W— ^ A-ey,- ^
( S. ICf^Nailc ) r W *

Member (A) v.S. Aggarwal )
Chairman

/sunil/


